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The only point brought out by the applicant

in the Rev/iaw Application is that the respondents

had stated in the counter .that after a long tenure

at Delhi, the applicant was posted at Chandigarh

for a short spell and this statenjent, uhich uas

recorded in the judgemant, uas urong since the

applicant uas appointad for the first time by

order datad 17th July, 1990 and ho joined in Neu5

Sarvice Division in Grade III as Artist'Neus Read^jr-

cunt-Translator at Chandigarh on 3»7,199G. This fact.

houever,uould not alter the complexion of the judge-

m ent. The other arguements are repetitions of the

old and over-ruled arguements#

2, It uas observed in the order that the post held

by the petitioner uas transferable* He had accordingly



(A

been transfarrad to Port Blair. Malafida was

alleged in tha transfer but uas not oroved.

The transfer uas ordiored by an appropriate

authority competant ta issue the order in the

interest of service. There is no good ground

to rsviau the case* No interference can be

ado by the.Tribunal for violation of guidelinsstn

regarding transfer as the guidelines are non-

statutory in character and required to be folloued

as far as possible rv.k. Manglik versus Union of

Indian - 3LR 1991 (S) CAT 343_7.

3* The application is bereft of merit and is

dismissed with no order as to costs*
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